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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERAB1D BENCH 

AT HYDERADAD 

0.A.No.639/92 

BETWEEN: 

G.P.Ehirnsen 

ND 

1. Acci. Secrrtary to.the 
Govt. pf India, Ministry 
of Personnel, Public 
Grievances & Pensions, 
Dept. of Pension end Pioners 
Welfare, New Delhi. 

2.Chairrnen, Railway Board, 
Rail Bhavan, New Delhi. 

Data of Order; 28.8.1992 

Applicant. 

Respondents. 

Counsel for the Applicant 
	

Mr.G.P.Bhirnsen (Party-in- 
person) 

Codnsei for the Respondents 	 T. Mr. N.R.DevrajS .c 

CCRAM: 

NON' BEE SHRI T .CFLANDEASEKHARA REEDY, MEMBER (JULL.) 

(Order, of the Single Member delivered by 

Hon'ble Shri T.Chandrasekhara Rerdy, Member(Judl.) 

T 
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This is an application filed under Section 1 0  of 

the ''.dministrative Tribunals Act to direct the respondents to 

re-compute tis'pension and fix the same at 0.1,780 as on 

1.1.1986 and for certain Other reliefs. 

Reply is filed by the respondents opposing the. 

Sc9mission of this CA. 

The applicant had filed rjoinder to the reply 

- 	 . 	. 
filed by the responcents and in the rejoinoer the applicant 

ptered even though he had retired after 3113.1985 he is 

prepared to forgo the additional relief, but claims the refixation 

of pay and pension hased on. revision of scales 	as recommended 

by the IV C.P.C. 

The applicant had worked as Deputy Controller of 

Stores, &424RA., He had retired from service on 31.7.1985. 
A 

The IV C.P.C. report came into force w.e.f. 1.1.1906 with regard 

to the revise,d pays and pensions. As already pointed, out the 

prayer of the applicant is that the pension of the applicant. is 

to he computed and Fe fixed at 11,780 as on 1.1.19R6 and for 

certain other reliefs. No doubt there might have been drop in 

pension to the applicant as he had retired prior to 1.1.1986. 

The issue of drop in pension was considered in the National 

Anamplies Committee held on 8.2.1990 at the highest level and 

it was considered in the same meeting that the employees who' 

retired between 31.3.1985 and 31.12.1985 were also eligible for 

certain other benefits like increased qrtuity, comn'cutation of 

pension', etc. We have gone though'the Railway Boards Letter 

dated 27.6.1985. Admittedly the applicant's case falls under 

the. postrnerger category in terms of the Railway Boards letter 

dated 27.6,1985 	So the claim of the applicant forrecomputation 

of pension on the hsis of ócmperiscn between pre-merger and 

post-merger pensionary benefits is not - 
t all permjssihl& 	In 
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view of this position we do not find any merits in this CA dnd 

hence this CA is liable to he rejected at the admission stage spd 

accordingly rejected summarily under the provisiOns of 19 (3) Of 

the Administrative Tribunals Act, leaving the parties to bear 

their own costs. 

II 

T - 

(T.C:ANDRsE:cnARA miDDY) 
?4ember(Jud.1.) 

f . 	 Dated 28th August, 1992 

(Dictated in the Open Court) D"RWegirt~  

To 
The Additional Secretary to the Govt. of India, 
Ministry of Personnel, Public Grievarices.& 
Pensions, Lept. of Pension and Ensioner's 
Welf are, New Delhi. 

The Chairman, Railway Board, Rail Shavan, New Delhi. 
One copy to Mr.G.P.Bhimsen, Party-in-person, 

20-215 Frenchpet, Masulipatnaxn-5210Q2. 
Onecopy. to Mr.N.R.Lvraj, 
One spate copy. 

pvm. 
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IN THE CENTRAL ADMINIETRATIVE TRIBUNAL 

HYDERABAD BENG-i 
C 

p 
THE HON'BLE MR. 

'yiND 

THE HON'BLE MR \BALASUBRAMANIAN sM (A) 

THE HON'BLE MR;2.cHANDRASEKHAR REDDYs 
MEMBER(J) 

THE HON'BLE .MR C.f. fcOY ; 'PthMBER(J) 
0 	1 

Dated;

ft  
4 

eRwrr J1LMENT 

0 
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O.A.No. 6 k- 
L.A_No-,--  

.4 
S. •. 

Adiqitted and inté'rim directions 
iss%ied 

Alldt/ed. 
Dlspo\ed of with directions 

Dismissed 
Dismiss U as withdrawn 

.Dism

4 4ed/ :jected 

No orde s as to costs. 

pVm. 
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